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10 7375 EEEGED) HT3-2 0.0233104|[TTHFITT F9TT
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11 7652 EEIKEEL) fi5-2 0.0299069)|[forargsTe TTUs=T
fraT-FFeq TR AT
ASEECIILERIET]
fOeeft qroga 4y
=EdT qroey far-
AT a4
AT AT AT
THRIAT T2 7

Total 0.2170376

[®T. /. NHAI/BOT-11/11012/26/2004/3D1]
g ™, AT

MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
NOTIFICATION
New Delhi, the 16th April, 2025

S.0. 1744(E).— Whereas by the notification of the Government of India in the Ministry of Road Transport
and Highways, 789 Dated:13/02/2025 , published in the Gazette of India, Extraordinary, Part 11, Section 3, Sub-section
(i) issued under sub-section (1) of section 3A of the National Highway Act, 1956 (48 of 1956) (hereinafter referred to
as the said Act), the Central Government declared its intension to acquire the land specified in the Schedule annexed to
the said notification for building (widening/four-laning, etc.), maintenance, management and operation of NH84 in the
stretch of land from Km. 27.37 to Km. 75.1 (Anumandal Karyalaya Jagdishpur, Bhojpur) in the district of BHOJPUR
in the state of BIHAR;

And whereas the substance of the said notification has been published in “DAINIK JAGRAN  and “TIMES OF
INDIA” both dated 19.02.2025; under sub-section (3) of section 3A of the said Act;

And whereas the Competent Authority has received objections filed under Section 3-C, considered and settled
the same appropriately;

And whereas, in pursuance of sub-section (1) of section 3D of the said Act, the competent authority has
submitted its report to the Central Government;

Now, therefore, upon receipt of the said report of the competent authority and in exercise of the powers
conferred by the sub-section (1) of section 3D of the said Act, the Central Government hereby declares that the land
specified in the said Schedule should be acquired for the aforesaid purpose;
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And further, in pursuance of sub-section (2) of section 3D of the said Act, the Central Government hereby
declares that on publication of this notification in the Official Gazette, the land specified in the said Schedule shall vest
absolutely in the Central Government, free from all encumbrances.

SCHEDULE

Brief description of the land to be acquired, with or without structure, falling within the NH84 in the stretch of land
from Km. 27.37 to Km. 75.1 (Anumandal Karyalaya Jagdishpur, Bhojpur) in the district of BHOJPUR in the
state of BIHAR

State: BIHAR ||District: BHOJPUR |

SI. No. Survey/Plot Type of Land Nature of Land Areal| Name of Land
Number (in Hectares)[| Owner/Interested
Person

Lt | ’ I 3 L4 | 5 I 6 |
|Taluk: Shahpur |
|Vi||age: Shahpur |

1 7261 Government (PWD) [GADDHA/PWD 0.0110077(|P.W.D
7261

2 7262 Government (PWD) [|[SADAK/PWD 0.0214893(|P.W.D
7262

3 7321 Private (NIZI) DHANHAR-1 0.013193|JANGBAHADUR
PANDEY S/O
MOSDI PANDEY,
AWAD BIHARI
PANDEY S/O
SUKHA PANDEY
7321

4 7353 Private (NIZI) DHANHAR-1 0.0399838||RAMDAYAL S/O
CHHATU, JHAKAD
S/O RIJU,
JAINANDAN,
SUKHNANDAN
S/O DUDHNATH,
JAI, JAANU, S/O
SHIV VARAN

7353

5 7361 Private (NIZI) BHEETH-2 0.032497||GOPAL JI PANDEY
S/O YADUNATH
PANDEY ,
RAMNATH
PANDEY,
VISHWANATH S/O
LAL JI PANDEY
7361

6 7366 Private (NIZI) DHANHAR-1 0.0210846||KEDAR S/O
SHEETAL,
RAMASHISH S/O
HARI, NARESH
S/O VACHAN, JAI
S/O ALIYAR

7366

7 7371 Private (NIZI) DHANHAR-1 0.0089842(|KEDAR S/O
SHEETAL,
RAMASHISH S/O
HARI, NARESH
S/O VACHAN, JAI
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S/O ALIYAR
7371

7372

Private (NIZI)

DHANHAR-1

0.0097936

RAMASHREY S/O
KUNDAN SINGH
7372

7373

Private (NIZI)

BHEETH-2

0.0057871

RAMLAL SINGH
S/O
RAGHUNANDAN
SINGH,
SHIVPOOJAN S/O
DEVAN ,
MAKSOODAN S/O
SHIVDAHEEN,
RADHARAMAN
S/O AVTAR,
FHUDULI S/O
SARJU,
SHIVPRASAD,
RAMPRASAD S/O
MAKSOODAN
7373

10

7375

Private (NIZI)

BHEETH-2

0.0233104

RAMKRIPAL
CHAMAR S/O
PRABHU CHAMAR
7375

11

7652

Private (NIZI)

BHEETH-2

0.0299069

SHIVPOOJAN
PANDEY S/O
KALPU PANDEY,
HARNANDAN
PANDEY, PIRTHI
PANDEY,
CHANDRADEEP
PANDEY S/O
DEVMUNI
PANDEY,
RAMPRAVESH
PANDEY,
RAMNAGEENA
PANDEY, RAM
VASHISHTHA
PANDEY S/O
NANDKUMAR
PANDEY

7652

Total||

0.2170376||

[F. No. NHAI/BOT-11/11012/26/2004/3D1]

SHAIKH AMINKHAN, Director

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi- 110064

and Published by the Controller of Publications, Delhi-110054, SRvshomar s




		2025-04-17T21:58:52+0530
	SARVESH KUMAR SRIVASTAVA




